BY CIRCULATION

CENTRAL ADMINISTEATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

NG REVIEW APPLICATION NUMBER 74 OF 2003

in
ORIGINAL APFLICATION NUMBER 878/2002

ALLAHABAD THIS THE 1Oth DAY OF NOVEMBER, 2003

HON'*BLE MRS. MEERA CHHIBBER, MEMBER (J)

Mumtaj Khan : sesscsschApplicant
Vgr§U§_
Uni.n Of Indi;a ang Others. oooooooo&sp.ndentSQ
ORDER

Applicant has filed this review gpplicatien ags inst
the judgment dated 7.2.2C03 en the greund that he has been
able te get the initial thumb regisier wherein applicanfxcérrect
date of birth was mentiened as 6.7.1946 but the same ceuld net
be preduced earlier &s judgment was reserved as such effice
refuseed te accept the applicatien er decuments which he
wanted te file. Le has thus prayed that the abeve said

judgment may be reviewed and case be decided afreshe.

24 It seems applicant hes net read the judgment preperly
etherwise he weuld net have filed this review applicatiene.

OC«A. has been rejected en the greund that even theugh applicant
was aware abeut his date eof birth having been recerded as 6.7+42
right when his service beek was prepareé and the same was shewn
in senierity list in 1991 and even thereafter till the last

date he had himself shewn his date ef birth te be 6.7.1942 as
late as in July 2002 alse therefere he can net be allewee teo
turn areund and challenge the cerrectness of his date ef birth
after he was superxannuated. The case was accerdingly decided as

per settled judgments ef Hen'ble Supreme Ceurt therefere even
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if preduces the thumb registe;,it.would net make

any difference.

3e 1 therefere de net find any merit in the review
applicatien . Heview applicatien can net be filed te

reargue the case. Review applicztien is accerdingly dismissed
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MEMBER (J)

with no erder as te cesiss
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